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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN BENCH, PUNE
ORIGINAL APPLICATION (OA) NO. 148 of 2023

IN THE MATTER OF:

Katiya Haidarali Ahmadbahi _ _ . .....Petitioner
VERSUS |

State of Gujarat & Ors. T : % :.-"J'.....Respondents

SHORT AFFIDAVIT-IN REPLY ON BEHALF OF RESPONDENT NO.14
TO THE ABOVE-CAPTIONED PETITION

I, Rajesh Singh, Aged — 42 Adult, presently working.as General Manager, Dev
Salt Pvt. Ltd. (hereinafter referred to as the “Respondent No. 14”) having its
office at Dev House, Near Rajpath Club, Bodakdev, SG Highway, Ahmedabad

— 390054, Gujarat, do hereby solemnly affirm and sincerely state as under:

1. I am working as General Manager in the Respondent No. 14 Company
and am duly authorized to swear this Affidavit in reply to the captioned
Original Application bearing 148 of 2023 (“Original Application”), in
my official capacity, on behalf of Respondent No. 14 based on the records
of the instant case which are maintained by it and have been available

with me. ! g

2. At the outset, I deny and dispute all the averments made in the present
Original Application under reply, save and except those which are
admitted by me to be true in this reply affidavit. It is hereby clarified that
the reply to the present Original Application under reply is not being dcalt
para wise and the same may not be construed as any admission with

respect to the averments of the Petition on my part. Furthermore, I crave

leave to file any further affidavit if as and when necessary. ; E
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. Succinctly put, the Petitioner seeks to raise grievances with regard to
alleged illegal salt industry being run within the 10 KM radius of the Wild
Ass Sanctuary in the Little Desert of Kutch. Further, the Petitioner has to
sought to allege that Respondent no.14 has received a letter dated
22.11.2006 from Forest Department, whereby purportedly the Chief
Conservator of the Forest has given No Objection, who does not have

authority to issue in the said Sanctuary.

1. -'A;ﬁ;t'he outset it is submitted that the afore-said allegations of the Petitioner
are-baseless, devoid of any merits and false and the Respondent No.14
denies all the allegations in toto. Placed herein-below are certain
significant facts and submissions, in counter to the allegations of the
Petitioner on the basis of which the Respondent No.14 humbly submits
that the grouse of the Petitioner raised in the present Original Application
under reply is without any merit, preposterous and contrary to the facts

which are matter of record:

- | Document Date | . Brief
| fNu' i : : . 3 1 ) el 1

Year 1984

Respondent 1o, 14 madé: an applicaﬁon to the
Collector, Rajkot for allotment of land admeasuring
346 acres for salt manufacturing purpose located at
Village: Haripar, Taluka: Maliya (Miyana), Dist:

Morbi (Earlier part of District Rajkot)

The Collector, Rajkot sought required NO Objection
Certificate of various departments in before pursuing

the recommendation of the Application filed by the
Respondent.

28-09-1986

After conducting a detailed process, Respondent No.

14 was granted lease of the land admeasuring 346

acres and executed the lease deed with the Collector, |

-
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Rajkot at Village: Haripar, Taluka: Maliya (Miyana),

‘Dist: Morbi (Earlier part of District Rajkot for a

period of 20 years.

10-03-1997

Thereafter, the Petitioner made an application before
the Collector, Rajkot for allotment of additional land
admeasuring 995 acres for salt manufacturing
activity. Once again after following due process, the
Collector, Rajkot passed an Order for allotment of
land admeasuring 995 acres inline to the Revenue
Department, Government of Gujarat order no.
MKJ/26922784/K dated: 07.01.1997 to the
Respondent No. 14.

24-09-1997

Lease Deed for land admeasuring 995 acres executed
in favor of the Respondent no.14 for a period of 10

years.

Year 2000

Respondent no.14 made an Application before
Collector, Rajkot for allotment of adjoining land

admeasuring 7750 acres.

04-01-2006

Respondent no.14 was given No Objection from
Additional Collector, WAS Dhangadara for the
purpose of being allotted land admeasuring 7750
acres for carrying of salt manufacturing activity. Copy
of the NOC from Additional Collector, WAS
Dhrangadhra for land admeasuring 7750 acres is
annexed herewith and marked as ANNEXURE R-
14/A.

22-11-2006

Respondent no.14 was given No Objection from
Forest & Environment Department, Govt. of Gujarat
for the purpose of being allotted land admeasuring
7750 acres for carrying of salt manufacturing activity
and the said NOC was given under the hands of the
Deputy Secretary. Copy of the NOC received from

Forest & Environment Department, Govt. of Gujarat




265 D

is annexed herewith and marked as ANNEXURE R-
14/B.

06-10-2007

Order passed by Revenue Department, Govt. of
Gujarat for allotment of the land admeasuring 7750

acres in favor of Respondent no.14.

24-12-2007

Order passed by the Collector, Rajkot for allotment of
7750 acres land adjoining to existing 1341 acres land

allotted to Respondent no.14.

10.

16-01-2008

Collector, Rajkot has executed the order and Lease
deed is signed for the adjoining 7750 Acres land to
existing 1341 Acres land in favor of Respondent No.
14.

11.

31-01-2008

The renewal of the existing lease land admeasuring
1341 acres (346 and 995 Acres) granted and executed
by way of a Lease Deed. Copy of the renewed Lease
Deed for land admeasuring 1341 acres (346 and 995
acres) is annexed herewith and marked as
ANNEXURE R-14/C.

12.

07-02-2008

Map prepared by District Inspector of Land Records
(“DILR”) for land admeasuring 1341 and 7750 acres

granted to Respondent no.14 on lease.

13.

20-02-2008

Respondent No. 14 received CRZ clearance with
regard to 7750 Acres from Forest & Environment

Department, GoG.

14.

13-08-2015

Respondent No. 14 submitted a ‘compliance report
with regard to the received CRZ clearance before The
Director Environment, Forest & Environment

Department, Government of Gujarat.

15.

07-03-2017

After submission of the application for renewal dated:
15-02-2016, after receipt of required NOC'’s as per the

Government notification the order passed by J

Z
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Government of Gujarat for renewal of Lease for land
admeasuring 1341 and 7750 acres in favor of
Respondent No. 14. Copy of the Order dated 07-03-
2017 for renewal of lease for land admeasuring 1341
and 7750 acres is annexed herewith and marked as
ANNEXURE R-14/D.

This was followed by execution of lease dead on 01-
04-2018. by the Collector Morbi in favor of
Respondent no.14 towards renewal of lease for land

admeasuring 1341 and 7750 acres.

16.

16-03-2024

The lease was further amended and revised order
released by the Revenue Department, GoG. Copy of
the order dated 16.03.2024 by the Revenue
Department, GoG is annexed herewith and marked
as ANNEXURE R-14/E. Followed by execution of
Lease Dead executed in favor of Respondent no. 14
towards renewal of lease for land admeasuring 1341
and 7750 acres. Copy of the Lease Deed towards
renewal of lease for land admeasuring 1341 and 7750

acres 1s annexed herewith and marked as
ANNEXURE R-14/F.

It is manifest from the aforementioned unambiguous facts and
corresponding documents that the land on which the Respondent no.14
has been carrying on its salt manufacturing activity has been legally leased
to Respondent no.14 after a following due process of law. Further, even

the allegation of the Petitioner that the letter dated 22.11.2006 has been

issued by Conservator of Forest is vexatious, mischievous and ill-founded

as the said NOC has been explicitly issued under the hands of Deputy

Secretary, the Forest and Environment Department.
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It is submitted that Respondent no.14 has been carrying on salt
manufacturing activities only on the lands which have been legally
allotted by the Revenue Department, Government of Gujarat. The
process of allotment or renewal of a leased land for Salt Manufacturing
follows a guideline which allows the file to move till Revenue Ministry &
to the Cabinet before release of order. The NOC’s as per the requirement
of government notification are obtained from various departments and
basis that the multiple renewals were being executed as per the
government guideline further forties that the activity of Respondent no.14

1s withing the realm of law.

It 1s reiterated that detailed facts explicated herein-above, which are a
matter of record, unmistakably manifests that there has been no illegal
activity undertaken by the Respondent No.14 on the leased lands allotted
to it till date. On the contrary Respondent no. 14 holds CRZ clearance,
land allotment documents from Revenue Department, GoG with required
NO OBJECTION Certificates of various departments and multiple times

Land lease renewal done by Revenue Department, GoG.

In the aforesaid facts and circumstances, it is most respectfully submitted
that the present Original Application under reply is without any merit,
preposterous and unsubstantiated and the same deserves to be dismissed

with exemplary costs.

The answering respondent craves the leave of this Hon’ble Tribunal to

amend, delete, and file additional affidavit, report or any documents if
required. The Respondent No.14 craves liberty to file detailed affidavit on

merits if called upon by this Hon’ble Tribunal and as and when the need

arises. %
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10. That Mr. Rajesh Singh presently working as General Manager, Dev Salt
Pvt. Ltd. (Respondent no. 14) Is authorized by the Respondent no.14-
Company to file the present reply. Copy of the Board Resolution in favor
of Mr. Rajesh Singh is annexed herewith and marked as ANNEXURE-

R-14/G.

What is stated hereinabove is true to the best of my knowledge and I believe the

same to be true.

SOLEMNLY AFFIRMED ON THIS 27 DAY OF JANUARY, 2026 AT
AHMEDABAD.

S No.: ﬂ-jié Dtz 1. /2008

e ¢ Phtte DEPONENT
KAMINI C. PATEL

NOTARY
GOVT. OF INDIA

Identified By: \ —
2 1 JAN 0% [SATYAM Y. CHHAYA ' AEV/MALHOTRA]

SOLEMNLY AFFIRM .U |
BEFOREME T L
g c LU ()
KAMINI C. ATEL
Lo VERIFICATION

GOVT. OF INDIA
I, Rajesh Singh, Aged — 42 Adult, presently working as General Manager, Dev

Salt Pvt. Ltd. (hereinafter referred to as the “Respondent No. 14”’) having its
office at Dev House, Near Rajpath Club, Bodakdev, SG Highway, Ahmedabad
— 390054, Gujarat, do hereby solemnly affirm and sincerely state that contents
of the Affidavit-in Reply are true and correct to the best of my knowledge and

nothing states herein is false and nothing material has been concealed thereform.

NOTARIAL
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ar

No. Ghu.A./H.S./199/06

Office of the Additional

Collector
Ghudkhar Sanctuary (S.S.)

Survey Bhavan, Opp. T.V.

Station
Surendfanagar.
Date: 04/01/2006
To,
The Collector,
Collector's Office,
Rajkot.

Subject: Regarding the allocation of land of Survey
No. Nil, admeasuring A. 7750-00 Gunthas, at
Haripar, Tal. Maliya (Miyana), for the purpose of salt

production.

Reference: Your Letter No. JMN-2-Maliya-35/98,

dated 28/12/05

With due respect, in connection with the above-
mentioned subject and the referenced letter, it is to state

that vide your letter No. J MN-2-Maliya-Vashi-2191, dated
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08/01/02, a request has been made by M/s. Dev Salt Pvt.
Ltd., through their application dated 28 /08 /2000, for the
allocation of land of Survey No. Nil, admeasuring A. 7750-
00 Gunthas, at Haripar village, Maliya Taluka, for the salt
industry, adjacent to the unit's existing salt works. In
connection therewith, a No-Objection Certificate (NOC)
was sought from this office. The matter of issuing an NOC
does not fall within the jurisdiction of this office. In this
regard, a proposal, along with the opinion regarding the
said land, has been forwarded from this office to the
Principal Chief Conservator of Forests (Wildlife), Gujarat
State, Gandhinagar, vide letter No. Ghu.A.-H.S.-Dev Salt-
Vashi-2/2004, dated 13/02/04. As per the said letter, the
requested land does not fall within the Ghudkhar

Sanctuary. This is for your information.
[Signature]
Additional Collector

Ghudkhar Sanctuary,

Surendranagar
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TRAQTAres Loy
2/

No: VSP-102006/556/G-1

Forest and Environment

Department
Sachivalaya, Gandhinagar
Date: 22/11/2006

To,

The Principal Chief Conservator of Forests

(Wildlife)

Gujarat State,

Gandhinagar.

Subject: Regarding issuing a "No-Objection
Certificate" for allocating 7750.00 acres of land of
Survey No. Nil at Vill. Haripar, Tal. Maliya (Miyana)

for the salt industry.
Sir,

With reference to the above-mentioned subject, a
recommendation was made for issuing a "No-Objection
Certificate" based on the proposal sent vide your letter No.
VSP-109/32/3008/05-06 dated 21/03/2006 and letter

No. VSP-109/32/1109/06-07 dated 02/09/2006, along

with the undertaking submitted by "Dev Salt Private
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Limited" regarding compliance with the conditions to be
imposed by the Government, for the allocation of 7750.00
acres of land of Survey No. Nil at Vill. Haripar, Tal. Maliya
(Miyana), Jamnagar, to Dev Salt Private Limited for the

salt industry.

After careful consideration of this proposal, a "No-
Objection Certificate" is hereby issued to Dev Salt Private
Limited, Jamnagar, for the allocation of 7750.00 acres of
land of Survey No. Nil at Vill. Haripar, Tal. Maliya (Miyana)

for the salt industry, subject to the following conditions:

(1) In the proposed project, a bridge is to be constructed
over a sub-branch of the Hadakiya creek. The design
of the bridge shall be such that the flow of water is
not obstructed and there is no hindrance to the

ingress and egress of water.

(2) As stated by the company, no solid waste is generated
in the production process. The gypsum produced
during salt manufacturing will be disposed of by the
company. Furthermore, it has been stated that the
brine water (bittern) will be discharged after being
recirculated two-three times and diluted. The
company must ensure its complete compliance shall

be. Simultaneously, some solid waste may be
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generated due to human activities. This solid waste
shall be disposed of safely, at a distance of at least 5

km from the boundary of the sanctuary.

(3) The company shall dilute the discharged saline water
to the salinity level of seawater and release it at a safe
location more than 5 km away during low tide,
ensuring that this water flows into the Gulf of Kutch

and does not return to the sanctuary area.

(4) A detailed procedure for the disposal of discharged
water shall be established. An arrangement must be
made to ensure the water is pollution-free. A
certificate in this regard shall be obtained from the

Gujarat Pollution Control Board.

(5) As stated by the company, it will not cause any gas-
based pollution, noise pollution, or use any explosive
materials. They will carry out the salt purification
process through solar evaporation. The long-term
effect of the solid waste that may be generated from
this normal process will be negligible; therefore, the

company shall take action accordingly.

(6) The Principal Chief Conservator of Forests shall be

responsible for monitoring the compliance of these
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conditions. If any violation of the conditions is found,

this "No-Objection Certificate" shall be cancelled.

(7) In this matter, the company shall be bound by the
instructions and conditions that the Government

may issue from time to time.

Yours faithfully,
[Signature]
Deputy Secretary

Forest and Environment

Department
Enclosure: Original Application (Page 1 to 79)

Copy forwarded to:

Dev Salt Private Limited, 88-A, Panchvati Society,

Jamnagar.
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R.P.A.D. /g’/A‘

No. JMN-2-Maliya Mi./F.No.22/07

Collector's Office, Jilla
Seva Sadan,

Opp. Jam Tower, Shroff
Road, Rajkot

PIN: 360001. Fax-2453621
Email: collector-

raj@gujarat.gov.in

Date: 31/1/08

To,
Shri Dev Salt Pvt. Ltd.,
88-A, Panchvati, Bedi Road,

Jamnagar-361002

Land: Haripar, Tal. Maliya Mi. Regarding

the renewal of the lease for land of Survey
Subject:
No. Nil, admeasuring A. 1341-00 Gunthas,

granted for salt production.

This office's order of even number dated

Reference:
24/12/07.
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With reference to the above-mentioned subject and
this office's order under reference, the executed Lease
Agreement, submitted by the Mamlatdar, Maliya vide his
letter No. JMN /Vashi/241/08 dated 24/1/08, is enclosed

herewith in original. This is for your information.
Enclosure: As above

By order of the Collector,

Rajkot District
Copy forwarded: (with a copy of the Lease Agreement)

1. Deputy Salt Commissioner, Ajanta Commercial
Centre, Block-B, 4th Floor, Ashram Road,
Ahmedabad

2. Assistant Salt Commissioner, Gandhidham, District
Kutch-Bhuj

3. Additional  Collector, Survey and Settlement
(Ghudkhar Sanctuary), Survey Bhuvan, Second
Floor, Surendranagar

4. Superintendent, Ghudkhar Sanctuary,
Dhrangadhra, District: Surendranagar

5. General Manager, District Industries Centre, Rajkot

6. Prant Officer, Morbi

7. Mamlatdar, Maliya Mi.
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8. District Inspector, Land Records, Rajkot

9. Deputy Director of Fisheries, Old West Hospital
Building, Rajkot

10. Salt Inspector, Maliya Mi.

ILILE Talati-cum-Mantri, Haripar, Tal. Maliya

12. Select File
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s/ D

Land: Haripar, Taluka: Maliya (Mi.)
Subject Regarding the renewal of the lease for land
:- of Survey No. Nil, admeasuring A. 1341-00

Gunthas, granted for salt production.

Dev Salt Pvt. Ltd., Haripar. Director, Shri
Lessee :- Hirendrasinh Devendrasinh Zala, 88A-

Panchvati Society, Jamnagar.

Lease
From Date 29-9-2006 to 28-9-2016.
Period :-
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APPENDIX-4
(Attachment to the Government Resolution No. LND-
4372-GU.0-4-A of the Revenue Department, dated

22nd January, 1973)
DEED

This Deed is made on the 29th day of January in the
year 2008 of the Republic of India, BETWEEN the
Governor of the State of Gujarat (hereinafter referred to as
"the Lessor", which expression shall, where the context so
admits, include his successors in office and assigns) of the

one part;
AND

(1) (hereinafter referred to as "the

Lessee", which expression shall, where the context so
admits, include his heirs, executors, administrators,

representatives, and permitted assigns) of the other part.
OR

(2) Shri of and Shri of

(hereinafter referred to as "the Lessees”,

which expression shall, where the context so admits,
include their respective heirs, executors, administrators,

representatives, and permitted assigns) of the other part.
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OR

(3) A firm or syndicate registered wunder the

having its office at

carrying on business in

partnership, consisting of of

(hereinafter referred to as "the Lessees", which expression
shall, where the context so admits, include all the
partners of the said firm, their heirs, executors,
administrators, representatives, and assigns) of the other

part.

(4) Dev Salt Pvt. Ltd., a company registered under the
Companies Act, 1956 (or the Act under which it is
incorporated), having its registered office at 88A-
Panchvati Society, Jamnagar (Address) through its
Director Shri Hirendrasinh Devendrasinh Zala
(hereinafter referred to as "the Lessee", which expression
shall, where the context so admits, include its successors

and permitted assigns) of the other part.

OR

(S) having its address at

registered under the Bombay Co-operative Societies Act,

1925 : Bombay 25 of 12 : or the Gujarat Co-operative



296
|s/6

Societies Act, 1961 (hereinafter referred to as "the Lessee”,
which expression shall, where the context so admits,
include its administrators, legal representatives, and

permitted assigns) of the other part.

NOW THIS DEED WITNESSETH that in consideration of
the rent and royalty and the covenants and agreements
on the part of the Lessee/Lessees hereinafter reserved and
contained, the Lessor doth hereby grant unto the
Lessee/Lessees the land described and delineated in the
plan annexed hereto with red boundary lines, situated at
Haripar, Taluka Maliya (Mi.), District Rajkot,
admeasuring 1341-00 Acres (hereinafter referred to as

"the said land").

TO HOLD the same unto the Lessee/Lessees for a term of
10 (Ten) years commencing from 29/09/2006 and
ending on 28/09/2016, for the purpose and subject to

the conditions hereinafter mentioned.

(1) (a) The Lessee(s) shall use the said land only for the
production, storage, and related works of salt and its by-

products and for no other purpose.
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Note:- The construction of residential quarters for the
employees of the Lessee(s) shall not be considered a

purpose other than that connected with this work.

(b) If the said land is not used for the purpose for which it
is granted for three consecutive years, the Lessor may

resume the said land without paying any compensation.

(c) The Lessee(s) shall, before commencing the production
of salt, obtain the necessary license for salt production
from the Salt Commissioner of the Government of India,
Jaipur, and shall not produce salt without such license. If
the Lessee(s) produce salt without such license, the lease
shall be cancelled, and the land shall be resumed by the

Government without payment of any compensation.

(d) The Lessee shall apply for the said license to the Salt
Commissioner at Jaipur, with complete details as
required, within two months from the date of execution of
the lease agreement. If the Lessee fails to apply within this
time limit, this lease shall be terminated, and the land
shall be resumed by the Government without payment of

any compensation.

(e) In the event of a natural calamity like a cyclone, the

Lessee shall take the following precautionary measures:
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(1) Arrange for a warning system with lights and

sound to give advance warning of a cyclone.

(2) To construct permanent cyclone shelters to
protect the salt-pan workers (Agariyas) and to

arrange for their evacuation to a safe place.

(3) To arrange for clean drinking water for the

workers.

(4) To provide workers with gloves of a reputed
company to be worn on their hands and 4 (four) pairs

of gumboots per year to be worn on their feet.

() The Lessee shall be required to register the Agariyas

with the Assistant Labour Officer (Rural).

(g) The Lessee shall be required to display a board on the
land granted, showing their name, survey number or plot

number, area, sanction order number, and date.

2 Upon the expiry of the 10-year term of this lease, the
lease may be extended for such period and on such
terms as may be mutually agreed upon at that time

between the Lessor and the parties.

3. The Lessor or the Lessee(s) shall be at liberty to

terminate the lease by giving notice. If such notice is
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given between the 1st of May and the 30th of June of
any year, it shall be for a period of 15 days. If notice
is given during a period other than that prescribed
above, the notice shall be for 90 days. In either case,
the party shall be liable to pay the minimum royalty
and other dues on the land calculated up to the
expiry of the notice period. A period of six months
after giving notice shall be allowed for the removal of
salt belonging to the Lessee(s). All salt not removed
during that period shall be confiscated by the Lessor.
Provided that the Lessor shall not be able to
terminate this lease as stated above, except in the
event of the Government adopting a policy of
nationalization or for reasons stated in clauses 1 to

20 of this agreement.

Upon the expiry of the lease period or upon its
termination before the expiry of the period in
accordance with the terms of the lease, the Lessee(s)
shall hand over the said land, keeping all
constructions built or made thereon intact, in a
manner consistent with the proper execution of this
lease, provided that they shall be at liberty to remove

the machinery installed by them. In the event of the
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lease being terminated before the expiry of the lease
period as a result of the Government adopting a
policy of nationalization, the Lessee(s) shall be
entitled to receive compensation equal to the
expenditure incurred by them on the constructions
or their fair value as determined by the Salt
Commissioner of India, whichever is less. Provided
always that if the lease is cancelled for the reasons
mentioned in clauses 1 to 20 of this agreement, no
compensation of any kind shall be paid to the
Lessee(s). In other cases, rules 112 and 114 of the
Central Excise Rules, 1944, shall apply regarding the

payment of compensation to the licensees.

The Lessor reserves the right to all mines of stone,
" sub-soil materials, coal, lead, flagstones, or other
minerals within or upon the said land. They also
reserve the right for themselves and their employees
to enter, search for, dig for, and carry away such
minerals, causing as little damage and obstruction to
the Lessee's operations as poséible. Further, the
Lessor reserves the right to levy royalty on finished
by-products, as the Government of Gujarat may

direct, at the rates it may fix, while they are being
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removed from the said land. The Lessee shall pay
royalty on all by-products such as Magnesium
Chloride, Epsom Salt, Glauber's Salt, and other such
salts at the rate fixed by the Government per metric

ton.

(a) During the currency of this lease frofn
29/09/2006, the Lessee(s) shall pay an annual rent
of Rupees 150/- (in words: Rupees One Hundred
Fifty only) per hectare for the said land or any part
thereof, and shall pay royalty at the rate fixed by the
Government per ton on the salt produced. The rate of
land rent and royalty shall be subject to revision by
the Government from time to time. They shall also
pay any additional amount that may be demanded by

the Salt Department.

(b) The Lessee(s) hereby guarantee that they will
produce a minimum of 20 tons of salt per acre in
their sait factory during the salt season, or produce
salt, and thereafter will continue to produce a
minimum of 20 tons of salt per acre annually. If they
fail to produce a minimum of 20 tons of salt per acre

in a year, they shall pay royalty to the Lessor on the
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metric tonnage shortfall as per the guarantee given

herein.

(c) The Lessee(s) shall, for the observance and
performance of the terms of this lease, deposit with
the Lessor a sum of Rs. 2,14,600/- (i.e., the
proprietor Shri Hirendrasinh Devendrasinh Zala) as
a security deposit. If the Lessor is not satisfied with
the progress of salt production within two years from
the date of handing over possession of the land, or if
the production of salt is not commenced, or cannot
be commenced or completed within two years, or if
the Lessee(s) do not commence salt production by
August 2007 and thereafter do not continue to
produce 26,820 tons of salt every year, the Lessor
shall be entitled to forfeit the security deposit of Rs.
2,14,600/- (in words: Rupees Two Lakh Fourteen
Thousand Six Hundred only). If not forfeited under
the terms of this lease, the security deposit shall be
duly returned to the Lessee(s) ﬁpon the expiry of the

lease period.

(d) The rent for each year ending on the 31st of July

shall be payable on or before the 31st of July. The
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royalty amount shall be payable as and when the salt

is removed from the said land.

(e) The Lessee shall formulate a concrete plan for the
utilization of bittern generated on the said land. If the
bittern generated on the said land is not fully utilized
after five years from the date of the lease agreement,
the unutilized bittern shall be sent to the party as per
the terms fixed by the Industries Commissioner in
this regard, and their decision shall be binding on the

Lessee.

The rent for the 62 years ending on 31st July shall

be payable on or before 31st July.

The Lessee(s) shall obtain a license from the
Government of India, and they shall duly comply with
any statutory changes made by the Government of
India in the conditions of such license at its
discretion. If such a license is withdrawn or cancelled
for any reason by the Government of India, it shall be
deemed to have been automatically cancelled until it

is re-issued or returned to the Lessee(s).

The Lessee(s) shall, at their own expense, construct

and maintain residential quarters for Government
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officers and staff as may be required by the
authorized officer, in a manner satisfactory to the

authorized officer.

The Lessee(s) shall, at their own expense, carry out
all necessary constructions, alterations, and repair
works related to the production of salt, in a manner

satisfactory to the authorized officer.

The Lessee(s) shall not assign, sublet, or part with
the possession of the said land or any part thereof, or
transfer the interest vested in them by way of sale,
gift, or otherwise. Provided that nothing contained
herein shall prevent the Lessee(s) from making
changes in the management and partnership of their
business conducted under this lease at any time,
after obtaining the prior approval of the authorized

officer.

The Lessee(s) shall exercise due care and adhere to
the advice given by the authorized officer or the Salt
Commissioner of India in the production of salt and

its by-products.

The Lessee(s) shall comply with the rules in force

from time to time regarding storage and sale.
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Salt and by-products of a quality lower than the
standard prescribed by the authorized officer for the
factory from time to time shall not be stored. For this
purpose, the authorized officer shall have the
authority to order a chemical analysis of the salt and
by-products by a person appointed by them. Any salt
and by-products found to be of a lower quality than
the prescribed standard upon analysis may be
ordered by the authorized officer to be destroyed at
the Lessee's expense, or stored separately from the
standard salt and by-products, or otherwise disposed
of. The decision of the authorized officer and the Salt
Commissioner of India on this matter shall be

considered final.

If a notice of termination of the lease is given by the
Lessor or the Lessee as provided in Clause 3 above,
the Lessee(s) shall pay all amounts due or that may
become due to the Lessor up to the end of the

Government year in which the notice is given.

All sums due from the Lessee to the Lessor under this

lease shall be recoverable as arrears of land revenue.
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In the event of any of the occurrences mentioned in
Clause 20 below, if the Lessor opts not to terminate
the lease, the Lessee shall be liable to pay a penalty
equal to 12 percent of the amount due for the first
two months of default, and 15 percent thereafter. The
rate of penalty shall be subject to revision by the
Government from time to time, taking into account

the prevailing interest rate.

(a) The Lessor or the Government of India shall have
the first option to purchase 25 percent of the salt
produced in the factory each year. The Lessee(s)
shall, if a notice is given before the 15th of January
of any season, store and maintain in reserve, at their
own expense, 25 percent of the salt produced on the
leased land during that season. This salt shall be
called the "Government Reserve". The Lessor shall
have the option to purchase from the Government
Reserve stored in the factory from time to time at the
rate fixed. Provided that the Government Reserve
stock of the previous season shall be released for sale
when a new stock of salt of the same quantity for the

subsequent season is provided to replace it.
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(b) The Lessee shall not recover any amount for the
space where this reserved salt is stored. Except that,
in cases where the quantity exceeds the normal
storage capacity of the godown or godowns adjoining
the leased land, the Lessor shall be required to pay
for the additional storage facility that may be

required.

In case of any dispute or difference of opinion
regarding the interpretation of the conditions relating
to the duties of the State Government, the Lessee(s)
may apply to the Government. Such application shall
be addressed to the Secretary of the concerned
department of the Government of Gujarat, whose

decision shall be final and binding on the Lessee(s).

The Lessee(s), subject to the conditions mentioned
above, shall peacefully enjoy the said land for the
said term of 10 (ten) years. However, if there is a
breach of any of the above conditions, or if the
Lessee(s) default in payment of any sum due to the
Lessor for one month from the date of payment, or if
the license granted under the above clause is
cancelled or forfeited, the Lessor may terminate this

lease. Nevertheless, after such termination, this lease
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may be re-instated for such further period and on
such terms as may be mutually agreed upon at that

time.

22. Any changes in policy resulting from negotiations
between the Government of India and the
Government of Gujarat shall lead to corresponding

changes in the above lease.

IN WITNESS WHEREOF, the parties have set their

hands and seals on the day and year first written above.

Signed and delivered in the presence of the

undersigned.

[Signature]
Chitnis to Collector,
Rajkot.-
[Signature]
Resident Deputy Collector,

Rajkot District.

1. Dev Salt Pvt. Ltd., Haripar.

Director, Shri Hirendrasinh Devendrasinh Zala
Signed and delivered in the presence of the undersigned.

1. Shri [Signature]



309
/5’/ J

2. Shri Sabapathi Vasantkumar
Signed and delivered by the undersigned for and on
behalf of.

3. Shri Y. P. Acharya,

Mamlatdar, Maliya (Miyana)

[Signature]
(Pradeep Sharmal)
Collector of Rajkot
For and on behalf of the Governor of Gujarat,

and in His name.

Signed:
For Dev Salt Pvt. Ltd.
[Signature]

Director

[Seal of the Office of the Collector, Rajkot]

[Seal of the Office of the Mamlatdar, Maliya]

[Signature]
Mamlatdar,

Maliya Miyana-Taluka

[Seal: OFFICE OF THE COLLECTOR RAJKOT DISTRICT]

[Seal: FOR RAJKOT DISTRICT]
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Appendix to the order of the Collector, Rajkot, No.

JMN-2-Maliya-F.No.22/07 dated 24-12-07

Land: Haripar, Taluka: Maliya (Mi.) Regarding
Subject the renewal of the lease for land of Survey No.
- Nil, admeasuring A. 1341-00 Gunthas. - Dev

Salt Pvt. Ltd., Haripar.

(1) If other salt works are situated adjacent to this land,
the distance shall be maintained as per the rules of the

Salt Department.

(2) The lessee shall have to execute an agreement in the
format prescribed by the Government. This form shall be
submitted in 11 copies. The requisite stamp duty shall be
affixed on this lease agreement. Furthermore, 11 copies of
the blue-print map showing the location of the land, duly
signed by the District Inspector of Land Records, shall be

submitted with the lease agreement.

(3) Whenever the Government decides to revise the land
rent, non-agricultural assessment, royalty, etc., the lessee
shall be liable to pay the same with retrospective effect,

i.e., from the date the land was leased.

(4) If the lessee owns other salt works in the state of

Gujarat, the lessee shall have to give an undertaking to
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pay the assessment amount for those as well, on the above

basis.

(5) When the lease agreement is executed in the name of
a firm, the partnership deed shall be submitted. A power
of attorney in favour of the person signing on behalf of the
partners shall also be submitted. If a power of attorney is
not submitted, every partner shall be required to sign the

lease agreement.

(6) Any public right of way on the land in question shall

remain reserved.

(7) The lessee shall use the land granted to them for salt
production in such a manner that it does not adversely
affect the adjacent agricultural land and the water in the

wells.
(8) The land in question cannot be sub-leased to anyone.

(9) The society, person, or firm to whom the land has been
granted and with whom the lease agreement has been
executed, shall not mortgage, gift, sell, rent, or otherwise
transfer this land without the prior permission of the
Collector. If the partners are changed, it will be considered
a transfer of land, and the premium, as per the rules, shall

have to be deposited with the Government. The prior
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permission of the Collector shall have to be obtained even

when changing partners.

(10) The lessee shall be required to submit statements
showing the figures of production, sale, and stock of salt
for the preceding month to the concerned District
Industries Centre or the Industries Commissioner,

Ahmedabad, before the fifth day of every month.

(11) In the event of the lessee's demise, their heirs shall be
required to obtain permission from the Collector to

execute the lease agreement in their names.

(12) A review of the lessee's performance shall be
conducted within the first five years from the date of the
lease agreement. If the land has not been utilized
efficiently, or if any of the conditions of this order or the
lease agreement have not been complied with, the lease of
the land in question shall be cancelled and the land shall

be resumed by the Government without compensation.

(13) The sanctioned land shall be used only for the

purpose of salt production. This land cannot be used for

any other purpose.
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(14) If the lessee does not use the sanctioned land for three
consecutive years, this land shall be resumed by the

Government without compensation.

(15) Upon the expiry of the lease period of the sanctioned
land, the land shall be handed over to the Government. A
request for the extension of the lease must be made six

months prior to the expiry of the lease period.

(16) If any amount is due to the Government from the
lessee, proceedings to recover it as an arrear of land

revenue shall be initiated.

(17) The rules and conditions for salt production
determined by the Government/Collector are currently in
force. The rules and conditions that the
Government/Collector may determine in the future shall

be binding on the lessee.

(18) The lessee shall be required to obtain a license from
the Salt Commissioner, Jaipur (Rajasthan) for salt
production immediately and get it renewed from time to
time. The lessee shall be required to complete all
preliminary preparations for salt production within two
years from the date the license is granted. If there is a

failure in doing so, the lease of the land shall be cancelled.



314
Is7Y

(19) The lessee shall also be required to comply with the
additional conditions mentioned below as precautionary

measurces.

(a) A 500-feet long buffer strip shall be created between

the agricultural land and the salt works.

(b) The area that is to be reserved for the bulffer strip shall

not be used for storing salt or for salt production.

(c) A trapezoidal trench, six feet deep, two feet wide, with
an eight and a half feet slab, shall be constructed around

the salt works.

(d) The bund on the side of the salt works and the bund
on the side of the agricultural land shall be finished with

cement plaster.

(20) Some of the following additional conditions, as per
condition number 5 at the time of the license, are also

included.

(a) The layout and ponds for salt production shall be
constructed in such a way that the best quality salt can

be produced.

(b) A proper ratio shall be maintained between the

condensing and crystallizing areas.
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(c) Proper arrangements for the disposal of saline water

shall be made.

(d) Mechanical lifting arrangements from the pond to the

washery and from the washery to storage shall be made.

(e) A washery for removing impurities from the salt shall

be installed.

(f) Arrangements for the collection, treatment, and

disposal of bittern shall be made.

(g) A proportionate space shall be maintained between the

salt heaps.

(h) A mechanical device for measuring the density of the

salt brine in the salt pans shall be installed.

(21) Whenever the land in question is required by the
Government for fisheries or for any other purpose, the
lessee shall have to return the land to the Government
without any compensation or conditions. The lessee shall
have to submit an affidavit to this effect before executing

the lease agreement.

(22) In the event of a breach of any of the above conditions,
the sanction granted to the lessee shall be deemed

cancelled, and the lease of the land shall be terminated.
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The landholder shall be summarily evicted from this land.
However, no compensation of any kind shall be given.
(23) The above conditions which are applicable to this
lease shall be added as additional conditions at the time

of executing the lease agreement.
Conditions as per the Order:

(1) The lessee shall be required to pay an annual land rent
of Rs. 150/- per hectare and royalty as fixed by the
Government per ton on the production of salt, as well as
local fund cess. The aforesaid royalty shall be payable

when the salt is removed from the land.

(2) Standard non-agricultural assessment and any
tax/cess leviable thereon shall be paid to the Government.
Any outstanding dues payable to the Government by the
said unit shall be recovered before the implementation of

this order.

(3) From the third salt season, the lessee shall be required
to produce a minimum of 50 metric tons of salt per
hectare annually. If the lessee fails to produce the
minimum quantity, the "corresponding royalty" on the

shortfall shall be paid.
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(4) The land use shall not be changed or transferred in any

form without the prior permission of the Government.

(5) The lessee shall be required to comply with other
conditions/instructions that may be issued by the
Government/Collector. For the breach of such
instructions/conditions, compensation as determined by
the Government shall be payable. If the Government
deems it appropriate, the land in question may be
resumed by the Government without paying any

compensation of any kind to the lessee.

(6) The lease agreement, incorporating the above
conditions and the conditions of the attached Appendix
into the lease agreement form as per Appendix-4 attached
to the Revenue Department's Resolution dated
10/10/2000 under perusal-7, shall be executed within six
months from the date of this order. Otherwise, this order

shall be deemed to have been automatically cancelled.

Applicant's Signature-
For Dev Salt Pvt. Ltd.
[Signature]

Director
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Signed: Pradeep Sharma

Collector, Rajkot District.

[Seal: OFFICE OF THE COLLECTOR RAJKOT]

[Seal: FOR RAJKOT DISTRICT)]
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Land: Morbi District
Village: Haripar
Taluka: Maliya (Miyana)

Regarding the extension of the
lease period for land of S. No.
"Nil", admeasuring A. 1341-00
Gunthas, granted for  salt

production.
Government of Gujarat
Revenue Department
Resolution No: MHJ/2692/2784 /A.1
Sachivalaya, Gandhinagar.
Date: 07/03/2017
Reference:

Letter No. JMN-2/Maliya(Mi)/File No.89/2016 dated

07/12/2016 from the Collector, Morbi.
<“RESOLUTION:-

The land of Survey No. Nil, admeasuring A. 1341-00
Gunthas, at Haripar, Tal. Maliya (Miyana), was allotted to
Shri Dev Salt Pvt. Ltd. on a leasehold basis for salt

production up to 29/09/2016. The Collector, Morbi, has
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submitted a proposal vide the letter under reference
regarding the extension of the lease period, as the said
period has expired. In the context of this proposal, after
due consideration by the Government, approval is hereby
granted to extend the lease period for Shri Dev Salt Pvt.
Ltd., subject to the following conditions and the additional
conditions mentioned in the agreement form attached to
Government Resolution No. LND-4372-UO-4-A dated
22/1/1973, for a further period of 10 (Ten) years from

29/09/2016.

Conditions:

(1) As per the conditions prescribed in the department's
resolutions dated 10/10/2000 and 18/10/2014, an
annual rent of Rs. 300/- per hectare, along with a
15% increase in rent every three years, shall be
payable. If the Government makes any increase in
this rent, the same shall be required to be paid.

Standard taxes shall be collected.

(2) Any outstanding dues of the applicant unit
concerning production, such as rent, royalty, and

other taxes, shall be collected.
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(3) As per the details mentioned in the letter dated
20/8/2016 from the Deputy Conservator of Forests,
Morbi, the D.I.L.R., Morbi has been informed for the
measurement of the forest land. Therefore, any
change in the location thereof will be binding on

Shri Dev Salt Private Ltd.

(4) As per the details in the letter dated 23/11/2016
from the Deputy Conservator of Forests, Ghudkhar
Sanctuary, Dhrangadhra, since the said zone falls
within the Eco-Sensitive Zone, the NOC/opinion as
per the Government of Gujarat's Resolution dated
31/05/2012 is pending, which shall be binding on

the applicant company.

(5) The land use shall not be changed, nor shall the
land be transferred in any form, without the prior

permission of the Government.

(6) The unit shall have to execute a standard agreement
with the Collector, Morbi. Further procedures
regarding the execution of the lease agreement, etc.,
with the lessee unit shall be carried out by the

Collector, Morbi.
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This resolution is issued with the concurrence of the
Finance Department vide their note dated 22/02/2017 on

the file of even number of the Revenue Department.
By order and in the name of the Governor of Gujarat,
[Signature]
(Prerak J. Patel)
Section Officer

Revenue Department,

Government of Gujarat
To,
The Collector

District Morbi (with working papers)....cc.ccccceeunee... (By

R.P.A.D))
Copy forwarded to:-

(1) ShriDev Salt Pvt. Ltd., 101-Shapath II, Opp Rajpath
Club, S.G. Highway, Ahmedabad-380059

(2) The Accountant General, Gujarat State,
Rajkot/Ahmedabad

(3) The Deputy Salt Commissioner, Government of
India, Ajanta Commercial Centre, Ashram Road,

Ahmedabad
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(4) Finance Branch, Revenue Department,
Sachivalaya, Gandhinagar
(5) Select File of the Deputy Section Officer

(6) Branch Select File
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TR48: ( sres CoPy
Land, Morbi District
Village: Haripar
Taluka: Maliya (Miyana)

Regarding the extension of
the lease period for land of S.
No. "Nil", admeasuring A.
7750-00 Gunthas, granted

for salt production.
Government of Gujarat
Revenue Department
Resolution No: MHJ/262000/3156 /A1
Sachivalaya, Gandhinagar.
Date: 07/03/2017
Reference:

Letter No. JMN-2/Maliya(Mi)/File No.88/2016 dated

07/12/2016 from the Collector, Morbi.
--RESOLUTION :-

The land of Survey No. Nil, admeasuring A. 7750-00
Gunthas, at Haripar, Tal. Maliya (Miyana), was allotted to
Shri Dev Salt Pvt. Ltd. on a leasehold basis for salt

production up to 28/09/2016. The Collector, Morbi, has
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submitted a proposal vide the letter under reference
regarding the extension of the lease period, as the said
period has expired. In the context of this proposal, after
due consideration by the Government, approval is hereby
granted to extend the lease period for Shri Dev Salt Pvt.
Ltd., subject to the following conditions and the additional
conditions mentioned in the agreement form attached to
Government Resolution No. LND-4372-UO-4-A dated
22/1/1973, for a further period of 10 (Ten) years from

20/09/2016.

Conditions:

(1) As per the conditions prescribed in the department's
resolutions dated 10/10/2000 and 18/10/2014, an
annual rent of Rs. 300/- per hectare, along with a
15% increase in rent every three years, shall be
payable. If the Government makes any increase in
this rent, the same shall be required to be paid.

Standard taxes shall be collected.

(2) Any outstanding dues of the applicant unit
concerning production, such as rent, royalty, and

other taxes, shall be collected.



(3)

(6)

330

Yy

As per the letter of the Principal Chief Conservator of
Forests dated 20/8/2016, D.I.L.R., Morbi has been

informed for the measurement of the area.

Therefore, any change in the location thereof will be

binding on Shri Dev Salt Private Ltd.

As per the details in the letter dated 23/11/2016
from the Deputy Conservator of Forests, Ghudkhar
Sanctuary, Dhrangadhra, since the said zone falls
within the Eco-Sensitive Zone, the NOC/opinion as
per the Government Resolution dated 31/05/2012 is
pending, which shall be binding on the applicant

company.

As per the department's letter dated 19/2/2011, this
land was allotted on the condition of being a 100%
Export Oriented Unit; accordingly, 100% of the salt
must be exported.

The land use shall not be changed, nor shall the land
be transferred in any form, without the prior

permission of the Government.

The unit shall have to execute a standard agreement
with the Collector, Morbi. Further procedures

regarding the execution of the lease agreement, etc.,
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with the lessee unit shall be carried out by the

Collector, Morbi.

This resolution is issued with the concurrence of the
Finance Department vide their note dated 22/02/2017 on

the file of even number of the Revenue Department.
By order and in the name of the Governor of Gujarat,
[Signature]
(Prerak J. Patel)

Section Officer
Revenue Department, Government of Gujarat

To,
The Collector,

District Morbi (with working papers).................. (By

R.P.A.D.)
Copy forwarded to:-

1. Shri Dev Salt Pvt. Ltd., 101-Shapath II, Opp
Rajpath Club, S.G. Highway, Ahmedabad-380059
2. The Accountant General, Gujarat State, Rajkot /

Ahmedabad
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. The Deputy Salt Commissioner, Government of
India, Ajanta Commercial Centre, Ashram Road,
Ahmedabad

. Finance Branch, Revenue Department,
Sachivalaya, Gandhinagar

. Select File of the Deputy Section Officer

. Branch Select File



333

pron@X 0¥ R-Th [ E

LO

Aoflar-al). aigsion efluz et 20.0i.ofld

i 0 n
ofl %aflal D). @oUo—00 3. &l 2.0l olct ol
oiflat 2. a3wa-oo 2. Hell 54 o lof

2.coca-oo0 3. s Geulgdial B e
e 2 ez wi.dl.a onsnizel] siadd
llotal] ol1SIUL) 30 Ay §24( OltGid

aw2d AWBIR
HEYA [Ao41
521U SHIS Yol / 390 /RU/ S

ARIAIE, NiEora12,
dlflv: 15-03-R0Yw

deol: (1) sAsezal-aNcflol) dl.ow—03-R0R7% all U &1~/ 420240011453 /20T
(R) #dya Qendtoll .09/ 03 /2099 ofl 61U & HEY/RGER/ 9w /1.4
(3) #Bd @eidtell cll.09/03 /029 of) 624 5: HEF/RF000/3 AUF /2.4
() aEYe QRedBloll dl.A¢/09/09¢ ol 8Y §: HE%/ 1099/ 3R3R /3.1

el 1 Aloflai-f. digsiof 6dUR dliHetl A.0i.oflct ofl 3flot 2).99u0—00 . &l ¥.al.oflcd
of) orxflot ). 13v1—00 3. aefl 56 ¥llot A.coca-o0 I, Hlsl BulEdtall g HI2 AE0i(R) 1ol
(3) eRia s219ell dl.ae/oc /025 el dgf a0(€t) 4 A2 ciisiu sindd wHlotell CHISIME]
Aoy 5241 ollold sAsesl -0l 12l 2Aeof( 1) eRTd Uatell sed eutRd 243 [AuREN &6 &dl.

169
Yua RURENA 2id, Hollu-. digsiel 681Uz 2n3all A.q.0ld ol ¥l A.09uo-o00 3.
dgl 2A.ai.ofld ofl ¥aflat A, 43wa—o0 2. Holl o ¥Hlol A.coca-o00 I. u¥eRA] 2d Hce
ul.dl.a sl Beultdail &g HI2 Aeci(R) Aa (3) eia 52198l dl._e/oc/R0a5 &l ugy
qo(ea) ad HI2 eisiuS 51034 6dl. Adidyiofl 56 A.coca-oo 3. wlotal eof (¥) el
s21<afl SR A8l (a2 (AS1d 2R HHiEllal A5 ofl HAH 1Y 104 vizwrerRH) Bq Ace
ul.dl & dl.re/oc /045 &l ofisiugiol Hed 30 aN s udl 21Ell 8AUYIHT 241 B:

1Rdl:

(2) Hegd RetPiall dl.a¢/09/09¢ ol 62IY 8IS : H6% /1009/ 3333/, &l [Brad &gy
2RANA YIfds A Bse [E6 3.vus elig d&il €2 3 9 au% ol eIl Y€ 2l 5 AgH w e
3.7U9/ — HIA BseR €] ag elig dydig @13 ) A Yol ¥aflotg] il el 2AE12 A1 s Sy
e 52 il A eRYI ARl 2ied ENR@IRel AR GYA Al dll 5l o2 W) e Rolciigfelof
2154} Uldat 52410] 282,



334

2

(R) ayed I A4 gl duim gerdail /sedle /uiedlar /4 /eicd] RNl 253 sAse3-
HRoflA uyell Aalof) 239,
(3) Yo s1aqeflotl gsHel] RicilBic d) veida @1,

(¥) Bsa dain 12cle] Uicial &3 sAs2esN-aN20(1 Foxiciall U] 53 5] viodt HIGNIPIS
siRiaigl sqlefl 2B,

2. 211 8214 21 [Do1121of) 22vil sHisell §1 86 U2 o121} [Rolstel) diflu 14U/ 03 /07 o]
ofi1el] HAlel g (A Aoud cieR ISl 1A B

AUdel 2AvauiLlloll gsHell vial Aol o1,

A
‘(M&rg w2
As2lal 2iB5E,
H2yel ool ol AER
Vufa.
sasa4l.

y.4R0fl, @.301200). (S136ll s0100 2019)

si3dl Rdlell Wl ctenl ¥3é) s1feng) w4z~

AzaNoz 5M20iR VoS SRRS2R 2§ Aos 288, AR A% JlielotR,
B2dlse doallse: vis Aos 88, 2.4,

A51Gozoe ¥oircHls ARAcls VHEIYIE /2AXSI2

ofleli Aciiesia] (HEYH ). sl Aot ARG, ANiellatorR.
arRic Aot 2(EsId) [Hase s1ed
9i1vil A1dse 51

YVV VY VY



33[%/%\95:,/*1@ Copy
2) /#

Regarding the extension of the
lease for 30 years for the land
leased to the applicant, Shri Dev
Salt Pvt. Ltd., for the purpose of
salt production, comprising land
of S. No. Nil admeasuring A.
7750-00 Gunthas and land of S.
No. Nil admeasuring A. 1341-00
Gunthas, totaling A. 9091-00
Gunthas, situated in Haripar

village of Maliya-Miyana Taluka.

Government of Gujarat

Revenue Department

Resolution No: JMN/372024/225/K

Reference:

Sachivalaya, Gandhinagar.

Date: 16-03-2024

(1) Letter No. JMN-2/420240011453/2024 dated 04-

03-2024 from the Collector, Morbi.

(2) Revenue

Department Resolution No:

MHJ /2692 /2784 /A.1 dated 07/03/2017.



336
o) |E

(3) Revenue Department Resolution No:
MHJ/262000/3156/A.1 dated 07/03/2017.
(4) Revenue Department Resolution No:

MHJ/1017/3232/A.1 dated 18/07/2018.
Preamble:

The proposal submitted by the Collector, Morbi, vide
the letter cited at Reference (1) regarding the renewal of
the lease for the land allotted for a'further period of 10
(ten) years from 29/09/2016 vide the Resolutions cited at
References (2) and (3) for the purpose of salt production,
comprising land of S. No. Nil admeasuring A. 7750-00
Gunthas and land of S. No. Nil admeasuring A. 1341-00
Gunthas, totaling A. 9091-00 Gunthas, situated in
Haripar village of Maliya-Miyana Taluka, was under

consideration.

: Resolution :

After due consideration, for the purpose of salt
production by the applicant, Shri Dev Salt Pvt. Ltd., the
land comprising S. No. Nil admeasuring A. 7750-00
Gunthas and S. No. Nil admeasuring A. 1341-00
Gunthas, totaling A. 9091-00 Gunthas, was allotted on
lease for a further period of 10 (ten) years from

29/09/2016 vide the Resolutions cited at References (2)
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and (3). In accordance with the provisions of the
Resolution cited at Reference (4) and subject to the
following conditions, and pursuant to the approval
received from the Government, it is hereby resolved to
grant an extension of the lease period for 30 years from
29/09/2016 to the applicant, Shri Dev Salt Pvt. Ltd., for
the total land under question, admeasuring A. 9091-00

Gunthas.

Conditions:

(1) In accordance with the conditions prescribed in
the Revenue Department's Resolution No.
MHJ/1017/3232/A.1 dated 18/07/2018, an
annual rent of Rs. 457 per hectare and a 15%
increase in rent every 3 years shall be applicable.
Alternatively, if a rent higher than Rs. 457/- per
hectare is being collected from the unit, the land
rent shall be as per that rate. If the Government
makes any increase in this rent, the same shall be
required to be paid. Other standard taxes shall
also be collected. The unit shall be required to
comply with the other conditions and provisions of

the Resolution.



338
212

(2) The Collector, Morbi, shall be required to collect
the amount of all recoverable and outstanding
miscellaneous taxes/duties/charges/fees/royalty,

etc.

(3) The relevant conditions of the original allotment

order shall remain unchanged.

(4) Upon compliance with all the above conditions, the
Collector, Morbi, shall pass the final renewal order

and carry out other ancillary proceedings.

This resolution is issued with the concurrence of the
Finance Department, obtained vide their note dated
15/03/2024 on the file of even number of this

department.
By order and in the name of the Governor of Gujarat,
[Signature]
(Hardik Patel)
Section Officer,

Revenue Department,

Government of Gujarat
To,

The Collector,
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Morbi, Dist. Morbi. (with working papers)

Copy forwarded for information and necessary action to:-

(1)

The Settlement Commissioner & Director of Land
Records, Gujarat State, Gandhinagar.

The District Inspector of Land Records, Dist. Morbi.

The Accountant General, Gujarat,
Ahmedabad/Rajkot.
The Financial Advisor (Revenue), Finance

Department, Sachivalaya, Gandhinagar.
The Select File of the Deputy Section Officer.

Branch Select File.
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GROUP OF COMPANIES

BOARD RESQLUTION

CERTIFIED TRUE COPY OF THE EXTRACTS OF THE RESOLUTION
PASSED BY THE BOARD OF DIRECTORS OF DEV SALT PVT. LYD. IN
THEIR MEETING HELD ON 06* NOVEMBER 2023 AT ITS OFFICE AT 101,
SHAPATH 2, OPP. RAJPATH CLUB, §G HIGHWAY, AHMEDABAD - 380059,
GUJARAT (INDIA). ‘

“RESOLVED THAT Mr. Rajesh Singh, Senior DGM at Dev Salt Pvt Ltd be and is
hereby authorized for and on behalf of the Company, to file, defend legal proceedings in
any Court and represent the Company in such proceedings including the Original
Application No. 148 of 2023 (WZ) before National Greén Tribunal, Western Zone Bench,
Pune titled Katiya Haidarali Ahmadbhai & Ors. v/s State of Gujarat & Ors.”

RESOLVED FURTHER THAT Mr. Rajesh Singh, is authorized to engage lawyers /
advocates to sign Vakalatnama, sign, verify and file Complaint, Evidence, Suit, Affidavit,
Counter Affidavit, Rejoinder/Replication, Applications, Declaration, etc., Appeal for and
on behalf of the Company before any Court and to revoke the same, to inspect any files to
file Appeals, Objections, to depose, make statements and to adduce evidence in the
aforementioned case, to enter into settlement agreement and to do any such other act, deed
or thing necessary and incidental to the said legal proceedings. Further, Mr. Rajésh Singh
is authorized to engage Mr. Satyam Y. Chhaya and Ms. Garima Malhotra, advocates
in Original Application No. 148 of 2023 (WZ) before National Green Tribunal,
Western Zone Bench , Pune to appear on behalf of the Company.

Certified True Copy

For Dev Salt Pvt Ltd
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Mr. %g

Director Director
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